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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ^r-x 'fj
^ N E W D E L H I

R» A. No. 148/91 In
O.A. No.730/89 ion
T.A. No.

DATE OF DECISION ^

Shri Rood Singh & Others Petitioners

Advocate for the Petitioner(s)

Versus

Union of India & Others Respondent

Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. R, K»' Kartha, Vice-Chairman (Dudl.)

'•^• '̂̂ SChe Hon'ble Mr. B, N. Ohoundiyal, Administratiua Member.

1. Whether Reporters of local papers may be allowed to see the Judgement ?̂ ^
2. To be referred to the Reporter or not ? ^Al

3. Whether their Lordships wish to see the fair copy ofthe Judgement ? / j,
4. *Whether it needs to be circulated to other Benches of the Tribunal ? /

(Judgemant pronounced by Hon'ble nr. P.K, Kartha,
Wice-Chairman)

The petitionsB in this R.A. are the original

applicants in OA-7-30/89 which uas disposed of by judge

ment dated 24.7. 1991. The petitioners, uh o had uorked

as casual labourers in the office of the. respondents,

had prayed f'cr the regularisaUon of thair serxlcaa and

for regular pay-scalas. After going through the records

Cf the case and hearing the learned counsel for both the

parties, the application uas disposed uith a direction

. to the respondents to prepare a roster for the casual
labourers uho had uorkad uith the respondents. It uas
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further directed that the engagement of Casual labourers/

Plazdoors should be made from such a roster, preference

being given to the petitioners on the basis of their

length of service. If and uhen any permanent vacancy

in Group 'D* category arises, the nazdoors who appear

on the roster, should be considered in preference to

outsiders provided they fulfil the qualifications other

than age. They should be given\ r elaxation in age to the

extent of service rendered by them as casual labourers/

mazdoor s.

.2. Us see no error of lau apparent on the face of

the judgement. The petitioners have also not brought

out any fresh facts warranting a revieuof the judgement.

The R,A, is, accordingly, rejected.

(B, N, Dho und iy al) '-7^
Administrative Member

(P,K, Kartha!
\/ice-Chairman(Judl.)


